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        Final  Order No. 50535/2018 
 
Per Ashok Jindal: 
 

A remission claim of goods lost in fire has been denied to the 

appellant relying on the two verification reports dated 28.8.2012 

and 6.11.2009.  As these reports have not been supplied to the 

appellant, in that circumstances, the authorities below has violated 

the principles of natural justice.  Therefore, the matter needs 

examination at the end of the adjudicating authority after supplying 

those reports to the appellant and if appellant wish to comment on 

these reports shall be given an opportunity of being heard.  

Therefore, the impugned order is set aside and the matter is 

consigned to the adjudicating authority  to decide the issue after 
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supplying the reports relied by the adjudicating authority in the 

earlier proceedings and thereafter appellant shall be given a fair 

chance of hearing.  Thereafter, the adjudicating authority shall pass 

an appropriate order in accordance with law.  

 

2.  Appeal is disposed of by way of remand. 

(Dictated & pronounced in open Court) 

 

(Ashok Jindal) 
Member (Judicial) 

RM  

 

 


